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Allocation of Sugar Quota to States

491, PROF. RAMLAL PARIKH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the basig on which the quota of
supply of sugar to different States and’
Union Territoriegs is decided;

(b) whether it is a fact that there
are widespread disparities in the
quota jllotted to the States; if so,
what are the reasons therefor;

(c) what is the requirement of
Gujarat for the current year and the

quantity supplied to it by the Central
Government; .

(d) what are the reasons for the
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shortfall;

(e) whether Central Government
propose io review the policy znd
forms for allocation of sugar; and

(f) if so, what are the details in
this regard?

THE MINISTER OF STATE IN THE-
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and
(b) The Statewise monthly levy sugar
quotas were refixed during previous
partial control period with effect from
December 1977 on the basis of 425
grams of monthly per capita avail-
ability for the projected population as
on 1-4-1978. In the case of Gujarat,
Nagaland, Andaman & Nicobar, Chan-
digarh, Delhi, Goa, Daman and Diw
and Lakshadweep where per copitn
availability for the projected popula-
tion as on 1-4-1978, out of ithe earlier
quotag wag found to be higher than 425
grams, their quotas insteag of being
reduced were retainej at the earlier
level. Thug, except for slightly higher
quotas in the case of aforesaid 7
States/Union Territories, the monthly
quotas of all other States were fixed
on the basisof a uniform per capita
availability with reference to the
praojected population as on 1-4-1978.
These quotas totalled to 271 lakh
tonneg which quantity was released
on monthly basis from December 1977
to mid-August 1978, when sugar was
completely decontrolled. The same
Statewise quotas were revived with:
the reintroduction of partial control
on sugar with effect from 17-12-1979.

(c) and (d) In may, 1980, Gujarat
Government had desired in increase in
their monthly levy gugar quota from
14031 tonnes to 17,000 tonnes. How-
ever due to steep decline in sugar
production in 1979-80 season and un-
certain prospects of sugar production
in 1980-81 season, it hag not been
possible in increase the monthly levy
sugar quota of any State and con-
sequently Gujarat State’s monthly
quota also continues at the level of
14,031 fonnes. This levy sugar quota
ig being gallotted to Gujarat Govern~
ment on monthly basis from the
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factories in the State and the State
Government gre themselveg arranging
the lifting of sugar from the factories.

(e) and (f) In view of restricted
availability of levy sugar, it is not
possible for the preseni to consider
any increase in the existing Statewise
monthly levy sugar quotas or to revise
the norms for the allocation of these
quotas.

Grant to UP, Khadi and Village
Industriey Board

892. SHRI KRISHNA NAND
JOSHI: Will the Minister of
RURAL RECONSTRUCTION be plea-
sed to state:

(a) whether Khadi Gramodyog
Commission has recent]y sanctioned
any Joan/grants to Uttar Pradesh
Khadi and Village Industries Board;
and

(b) if go, what are the details in
this regard and the details of the pro-
jects proposed to be financeq there-
with?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): <(a) and (b)
The Khadi and Village Industries
Commission had agreed to provide
Rs. 59.60 lakhs ag grant and Rs, 506.93
lakhs as loan to the U.P. State Khadi
and Village Industries Board during
the year 1980-81. Against these pro-
visions the Commission has released
Rs. 18.41 lakhs as grant and Rs. 159,83
lakhs ag loan to the State KVI Board.
These funds are to be wutilised for
woollen hlankets, gur and khandsari,
village o0il, handmade paper and
village leather.

Adult Edueation Centres

893. PROF. RAMLAIL PARIKH:
Will the Minister of EDUCATION be
pleased to state:

(a) what is the amount spent on
cunning of adult education cenfres
in the country during the last five
years, year-wise and State-wise;
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(b) what is the amount actually
spent separately through Government
agencies, volunfary agencies, and
local bodies out of the total amount
spent during the last five years, year-
wise and State-wise;

(c) what is the number of Govern-
ment agencies, voluntary agencies,
local bodies who were given grants
during the same period year-wise
and State.wise;

(d) what is the number of written
complaints regarding abuse of grants
received during the same period
State-wise, category-wise and year-
wise; and

{e) in what manner such com-
plaints were investigated ang what
is the outcome of each such inves-
tigation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (e) The in-
formation is being collected and will
be laid on the Table of the Sabha.

Function of Narmada Conirol Board

834. PROF. RAMLAIL PARIKH:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether Narmada  Control
Board, held any meeting after its
constitution; if so, what are the details
in this regard;

(b) what agenda was transacteq in
each of the meetings and the decisions
taken on each item of agenda;

(c) what are the names and de-
signations of the Members of the
Board; i

(d) whether it is also a fact that
the Board is not functioning speedily
due to lack of adequate secretarial
staff and financial support for its
‘effective and prompt working;

(e) if so, what are the reasons there-
for; and

(f) if not, what are the details of
financial and secretarial assistance
provided to it during 1980 and what
provision have been made for 1981-82?



